
Misc. Crl. (bail) Case No. 352/202O

2O-LO-2O2O Seen the petition filed U/s.438 of Cr.P.C. seeking pre-arrest bail

by accused/petitioner Habibur Rahman apprehending arrest in connection with

Special POCSO case no. 47117 arising out of Jamuguri P.S. case No. 116/16 U/s

376(2Xi) LP.C. read with Sec. 4 of the POCSO Act.

Called for case record of Special POCSO case no. 471t7 has

been received and perused the same. Heard ld. Counsel for both the sides.

It appears; that the aforesaid accused/petitioner was shown

. absconder in the charge sheet which was filed against him on 29-6-t7.

Thereafter NBWA was issued against him and finally P/A were also issued and

on 18-2-20, upon being satisfied with the reports of P/A the same was

accepted and the case as against the accused was filed.

It is submitted by the ld. counsel for the accused/petitioner that

the accused/petitioner never deliberately avoided appearance in the Court but

he was absolutely unaware of the fact that charge sheet was filed against him.

On the whole it was submitted that custodial detention of the accused/

petitioner at this stage would not serue any legal purpose and therefore the

accused may be granted the relief of pre-arrest bail.

Having considered the submission so made and also having

heard the ld. Spl.P.P. and after duly considering the materials available in the

relevant case record I am of the view that priority for any criminal Court should

be to ensure the progress of the case rather than putting the accused behind

the bar and more-so when such detention serves no useful purpose.

Considering the entire fact in the aforesaid angle it is directed

that the accused/petitioner shall surrender before the Ld. Spl. Judge, POCSO,

Sonitpur within a reasonable time and on such surrender if any application for

bail is filed by the accused the same shall be considered in the light of the

observations made therein above.

The case record be sent back.

With the above obseruations, the Misc. case stands disposed of.

( N. Akhtar)
Additional Sessions Judge

Sonitpur, Tezpur
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